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rhis appeal s fied by the Revenue. The amontt eatved s less

than T 5,00,000/-.

o We fnd that vide Roard’s lenter F.No, 390 [ Miscf 163201000
dated 20.10.2010 read with Board’s letter of even ho. dated 17.8.2011,
appeals are not required to be fiied to CESTAT where the duly invelved or
total revente inchuding fine aned ponally is RS 5 lakhs or beiow, in case of

appeals Nted on or alfter 1.11.2010.

3. The learned AR placed before us supreme Court’s decision in the
case of Commissioner of Income Tax Ve, Suman Dhamija ~ 20135 51011595
SO in which the Hon'ble Apex Court hekd that “wil the appeals were
preferred prior to 2011, whereds, the istructions dated 92,201 eleariy
indicate in paragraph 11 thereof, that they shall ot govert cases which
howe been filed before 2011, and the same will govern only such cases
which are fed after the issuance of the aforesaid instructions dated
g.2.2011." We nele that this order relates lo a dispule in Income Tax.
We alse note that unlike the instruelions, governing Income Tax, the
CBR&C instructions do nat indicate that they shall not govern CHLCS,
which have been filed belore 2011, There being 1o puct exphicit
instruction, we would place relignce on lhe Hon'ble Gujarat High Court’s
judgment in the case of Commissioner af Coentraf Excige, Surat-l vs
Shreenath Foabries reporied in 014 (3030 BLT 540 (Guj.j holding that
when the appeal was posted tiefore the Court, the above ciled Circulars

were very nruch in foree.
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